
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No. 270 1988
T.A. No,

\

DATE OF DECISION 1^.2,1988

CORAM :

Applicant
Shri Ohara Singh , fetitiQfler

Applicant in parson.

Versus

Dirsctor, S. 1.3 .1-, ' Okhla, Neu DelhiResnondents '
—S—DtrtTuTB ^^

Mone. Advocate for the Respondent(s)

' Tlie Hon'ble.Mr, 3.ustice K. fladhaua Reddy, Chairman

The Hon'ble Mr. Kaushal Kumar, Msmbe-rJ

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Uh^ether. to be, circulated to all the Benches ? /v^-0

(Kaushal Kumar) ' ( K, Fladhau^-^eddy'j
ilember ChaXatnan

i6.2.ae



r C)

IN THE CENTRAL - ADfllN-ISTRATI'i/E TRIBUNAL
PRINCIPAL BENCHS NEU DELHI.

REGN. No. O.A. 270/88

Shri Dhara Singh

i/arsus

The Director S.I.S.j,
Okhla, Neu Delhi Others

Date of Decision 1S,2,'1938.

Applicant

Resp ondents,

CORAfli- • Hon'ble Rr. Justice K. nadha\/a Reddy,Chairman

Hon'ble Tir, Kaushal Kumar, Hembere

For the applicant Applicant in person

For the raspond-ents Wane.

( Judgement of the Bench deliv/ered by Hon'ble
T'lr. Justice K. Madhaua Reddy, Chairman )

The applicant uiho uas initially appointed

as a Louer Div/ision Clark and later on promoted to the

post of Upper Division Clerk uas asked to take ov/ar the'

charge of Stores from one Shri 5ant Lai, Upper Di\/ision

Clerk uide order dated 16,4»1987 uith effect from 20.4«B7,

A person in charge of stores is allowad special pay of

Rs, 70/- per month as sanctioned by the Ministry of

Finance, Uepartmant of Expenditure Office f'lemorandum

No. F^, 7(52) E~3/7B dated 5,5. 1979 and communicated

to the Pay & Accounts Officer ( Small Scale Industries)

Nirman Bhauan, Neu Delhi, by the Director, Regional

Testing Centre (NR), Gouarnment of India, Ukhla, Neu

Delhi,.on 15.5,1987. It is the grievance of the

applicant that nou he is .being transferred from that
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post v/ide order dated 10,2.1988 uhich uill depriv/e him

. of the Special Pay of i^s,70/- per month. Having been

promoted as Lipper Di>yision Clerk, he could be posted
V

either as Upper Diuision Clerk in~charge -of Stores or

put in-charge of some other uork. Under the aforesaid

Memorandum, Special Pay is admissible only to a person

put in-charge of Stores. It is not a Special Pay

alloued to the applicant as such. He is an Upper

Div/ision Clerk and he could claim payment of Rs.70/-

per month only so long as he is placed in—charge of

Stores and not otheruise. He is not entitled to claim

Special Pay. as of right nor has he a right to claim, that
r

he should be kept in-charge of Stores so that he may get

Special Pay. An Upper Division Clerk could be posted

to any of the posts so long as as it does not affect

his scale of pay. The impugned order does not affect

the emoluments except in regard to Special Pay, This

application is, therefore, without any merit and is

accordingly dismissed,
/)

%

( Kaushal Kumar) ( K. Madhaua Reddy)
Member Chairman

V . 15.2.1988


